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Urgent Court Matter 

HP STATE POLLUTION CONTROL BOARD, 

BELOW BCS, PHASE-III, NEW SHINILA 

No. PCB/OA No. 6.33/2022 - 7 9 ç 	 Dated: I 	1)- 

From: 	The Member Secretary 

To 
The Registrar General, 
Hon'ble National Green Tribunal 
Faridkot House. Copernicus Marg, Near India Gate. New Delhi, 

Delhi 110001. 

Sub: - 	OA No. 807/2022 titled Bhavak ParasherVis Smt. Indu Walla & Ors. pending 
before the Hon'ble NGT. 

Sir. 
Kindly refer to Hon'ble NGT's order dated 14-07-2023 passed.  in the afore-cited 

matter (relating to alleged cutting of trees and leveling of hilltop causing *substantial environmental 
damage to the natural habitat near Rakkar Colony, Una HP) wherein following directions were 

passed:- 
Learned counsel appearing fOr the respondent has submitted that this application has been 

:filed due to iii motive and for plantation permission which is required to be taken from the 
competent authorities„ will be taken according to the rules. Since the allegations are with regard to 
cutting and felling of the trees and levelling of hill tops in violation of the environmental rules 
without any authority, thus, we direct the District Magis-trate, Una, DFO, Una and representative of 
State PCB to visit the site and submit the factual and Action taken Report within three 
months 	 

In this • connection, it is submitted that in compliance to afore-cited directions, the site 

in .  question was jointly inspected by the Deputy Commissioner Una, Divisional Forest Officer Una 
and Regional- Officer H.P. State Pollution Control Board Una in the presence of applicant Shri 
Bhavak Parasher.  and Shri Ram Parka.sh Singh, the husband of Smt. Indu Walia i.e. private 
respondent No.1 alongwith the Assistant-  Town 8z._ Country Planner Una, the Mining Officer Una, 
Tehsildar Una and other_ officials from the Revenue Department as well as other concerned 
departments. on 16.08.2023 at 12:30 P.M. Copy of Joint Inspection report is annexed as Airnexure— 
A. 	may kindly be placed on record please.. 
(End: As above) (itehl041  .tly411 

Yours faithfully 

nil Joshi, (IFS) 
Member Secretary 
IySPCB, Shimla-9 
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H.P. STATE POLLUTION CONTROL BOARD 
Regional Office Una 

Office: Phase-IV Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.) 
Phone: 01975-238131 

Website: http://www.hppcb.nic.in e-mail: pcbrouna2@~maiI.com 

No: HPSPCB/RO/Una/OA 807 of 202212023: f 5~/-&ffe... 
From· . 

Dated: 
· Regional Officer 

To 

Subject: 

Sir, 

A•mber Secretary, 
HP State Pollution Control Board, 
Shimla-9. 

Compliance of order dated 14-07-2023 passed by the Hon'ble NGT in OA No. 
807/2022 titled Bhavak Prasher V/s Smt. Indu Walia & Ors. 

Kindly refer to your office letter no. PCB/(DL344) OA No. 807 /2022-5439-41 dated 
24/07/2023 on the subject cited above. 

In this regard, it is submitted that in compliance to the directions issued by the 
Hon'ble National Gr~en Tribunal vide order dated 14-07-2023 in OA No. 807/2022 titled Bhavak 
Prasher Vis Smt. Indu Walia & Ors., the joint inspection of the site under question has been carried 
out under the Chairmanship of Deputy Commissioner Una by the undersigned and along with other 
concerned departments on dated 16/08/2023. In this context, factual & action taken report of the 
Joint Inspection Committee is enclosed herewith for favour of your kind information and further 
necessary action please. 

Copy to: 

Yours faithfully, 

Er. Pra en Kumar 
Regional Officer 

r. HPSPCB Una 
(-1'.;. 

The Deputy Commissioner Una, Distt. Una (HP) for information and further necessary action 

please. 

- s J._, 
Er. Praveen Kumar 

Regional Officer 
HPSPCB Una 
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Report 

Subject: - Orders dated 14.07.2023 passed by Hon'ble National 

Green Tribunal in Original Application No. 807 of 

2022 titled as Bhavak Parasher versus Smt. Indu Walia 

& ors. 

A. Introduction 

The Original Application No. 807 of 2022 was listed before the Hon'ble 

National Green Tribunal on 14.07.2023 and the Hon'ble National Green 

Tribunal was pleased to pass the following order: - 

" 1.There is allegation of cutting of trees and leveling of hill tops 

causing substantial environmental damage to the natural habitat. 

2. Learned counsel appearing for the respondent has submitted that 

this application has been filed due to ill motive and for plantation 

permission which is required to be taken from the competent authorities, 

will be taken according to the rules. Since the allegations are with regard to 

cutting and felling of the trees and leveling of hill tops in violations of the 

environmental rules without any authority, thus, we direct the District 

Magistrate, Una, DFO, Una and representative of State PCB to visit the site 

and submit the factual and action taken report within three months. 

3. Respondents are directed to submit their reply within six weeks 

through E-filing portal, preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDE 

4. List it on 141h September, 2023." 

B. Site jointly visited by the Committee on 16.08.2023. 

In compliance to above referred directions issued by the Hon'ble 

DeputylJorhrnwewn , National Green Tribunal, the site in question was jointly inspected by the 
Una, District Una (HP.) 

Deputy Commissioner Una, Divisional Forest Officer Una and Regional 

Officer H.P. State Pollution Control Board Una in the presence of above 

named applicant Shri Bhavak Parasher and Shri Ram Parkash Singh, the 
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husband of Smt. Indu Walia i.e. private respondent No.1 alongwith the 

Assistant Town & Country Planner Una, the Mining Officer Una, Tehsildar 

Una and other officials from the Revenue Department as well as other 

concerned departments on 16.08.2023 at 12:30 P.M. During the course of 

inspection the above named applicant apprised the Deputy Commissioner Una 

that he has filed the aforesaid Original Application No. 807 of 2022 before the 

Hon'ble National Green Tribunal with following points: - 

• The Private respondent No.1 has done large- scale illegal felling of 

trees/Deforestation on the site. 

• The development on the site has destroyed/blocked natural pathway of 

water (natural choi). 

• During development, natural gradient/ topography has not been 

maintained. 

• Height of cutting of hills is more than permissible limit. 

The husband of private respondent No.1 i.e. Smt. Indu Walia present 

during the joint inspection submitted that they have applied for permissions 

from TCP & RERA which are yet to be obtained and no sale of plots is being 

done at present due to stay order from RERA. After the site visit and 

observations made, the Deputy Commissioner Una issued following directions 

to all the concerned officers/stakeholders: - 

The Divisional Forest Officer Una will submit his detailed report within 

a week regarding felling of trees on the site alongwith their species and 

also mention in his report as to whether the said private respondent 

No.1 has taken prior approval/permission from the Forest Department 

for felling of trees and if taken under which provisions/rules the 

permission has been granted by the Forest Department. If not taken then 

what action has been taken by the Forest Department against the said 

Deputy Comraisoionca, private respondent No.1. 
Una. District Una (H:P.) 

)=. The Assistant Town & Country Planner Una will submit his detailed 

formal report including photographs of the site within a week as per 

their norms about extent of cutting of hills and state as to what extent 

the cutting has been taken place on site. 
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• The Regional Officer, H.P. State Pollution Control Board Una will 

submit his detailed report within a week alongwith norms as to whether 

the cutting of hills has been made violating the relevant Environment 

Rules. 

• The Mining Officer Una will submit his report within a week as per 

mining norms in respect of site. 

• The Tehsildar Una will submit his detailed report within a week after 

getting the land demarcated mentioning therein ownership of land, 

developed & undeveloped area and greenery alongwith map showing 

access to the site. He will also report regarding existence of natural 

chois on the site and status of compliance of orders issued by RERA. 

• The above named applicant Slui Bhavak Parasher and Smt. Indu Walia 

will submit additional documents/information in support of their 

versions, if any. 

The copy of aforesaid joint inspection report dated 16.08.2023 is 

annexed as Annexure B-I. 

C. Departments Reports 

In compliance to aforesaid directions issued by the Deputy 

Commissioner Una during the course of joint inspection dated 16.08.2023, the 

concerned departments have submitted their reports which are as under: - 

Deputy Commitision 
Una, District Una 

(i) The Deputy Conservator of Forests Una Forest Division Una vide his 

office letter No.5808 dated 26.08.2023 (copy annexed as Annexure C-I) has 

reported that 130 trees of Japani Toot of different classes were found felled in 

the private land of Smt. Roshni Devi Wd/o Sh. Babu Ram and Sh. Kewal 

Krishan S/o Sh. Gian Singh R/o Malahat during the year 2019. All these trees 

were found felled after obtaining proper permission from the competent 

authority and the produce of these trees were exported with proper permission. 

No illicit felling was detected on the spot. He has also reported that during 

nth of May, 2022 Indu Walia, Harsimar Singh, Ravi Kumar, Sucha Singh 
.) 

and Jasbir Singh were leveling their private land on which some trees of 

Japani Toot, Simbal and Tuni were found felled. The Forest field staff had 

chalked out damage reports and recovered an amount of Rs.1,01,000/- as 

penalty from the offenders. 
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(ii). The Assistant Town Planner Una-cum- Member Secretary, Special Area 

Development Authority Una vide his office letter No. SADA (Una)-NGT New 

Delhi-0.A. -807/2022-2020 dated 24.08.2023 (copy annexed as Annexure C-

II) has reported that the land is being developed in the shape of Colony. The 

proposal for Sub-division of land comprising Ithasra No. 2871, 2873/1, 2874, 

3423/2875, 2878, 2879, 2893, 2894, 2895 Mohal Malahat Tehsil & District 

Una into 145 Nos of residential plot & 115 Nos of commercial plots has also 

been received from Smt. Indu Walia. The land owner has carried out the 

cutting of Land/hill at Site. It is observed from the "Cut Slope" that the height 

of cutting of land towards Eastern and Northern side of land developed at Site 

is averagely 8.00 mtrs and 6.00 mtrs respectively, from the ridge of "Cut 

Slope" (photographs and Site Plan attached). He has further reported that the 

development of land attracts the provisions of the Appendix-7 of the Himachal 

Pradesh Town and Country Planning Rules, 2014 and as per said Appendix 

the hill cut shall be of max.3.50 mtrs. The "Cut Slopes" available at site reflect 

less width of mounds at their peaks. The height of mounds reduces & width 

increases gradually. 

(iii). The Mining Officer Una vide his office letter No. Udyog (Bhu)-Laghu-

UNA-0A 807/2022 dated 24.08.2023 (copy annexed as Annexure C-III) has 

reported that as per the Himachal Pradesh Minor Minerals (Concession) 

Mineral (Prevention of Illegal Mining, Transportation and Storage) Rules 

2015 mineral concession over private land is granted in form of mining lease 

& over Government land the concession is granted by Auction only. In present 

case the land is private land and project proponent has neither applied for 

mineral concession nor any mineral concession is granted by him. Only cut 

and fill work over private land was observed by the Committee. There is no 

provision in the Himachal Pradesh Minor Minerals (Concession) Mineral 

(Prevention of Illegal Mining, Transportation and Storage) Rules, 2015 for 

granting permission of plot development work. 

(iv). The Regional Officer, H.P. State Pollution Control Board Una vide his 
Deput., C01111113b6101.14ii.,,," 

Una, District Una (WM. ce letter No. HPSPCB/RO/Una/OA 807 of 2022/2023:1455-56 dated 

23.08.2023 (copy annexed as Annexure C-IV) has reported that during 

inspection on 16.08.2023, no activity of construction of 

colony/building/projects was found started yet and only land 

development/leveling work was found being carried out at the site. He has 

517



also reported that the contents in the subject cited matter is related to issues of 

felling of trees and leveling of hill top/ land development for sale of plots by 

respondent No. 1. The felling/cutting of tress is regulated by Forest 

Department under Indian Forest Act, 1927/ Forest Conservation Act, 1980 and 

the State Board has no mandate under these Acts. Further, the State Board has 

no mandate to grant permission with respect to the issues of land development 

and sale of plots. So far as issue of cutting of hills for leveling/development of 

land, the said issue is regulated by planning laws. The site in question falls 

under the ambit of Special Area Development Authority (SADA) Una, H.P. 

and the Assistant Town Planner has apprised during the joint inspection that 

the site in question has not been approved by SADA for construction project. 

At present, neither the owner of the land has applied for consent of the Board 

for construction of building project nor the State Board has granted consent to 

any project under Water Act, 1974 and Air Act, 1981 at the site in question. 

The State Board shall keep vigil on the site and ensure compliance of Water 

Act, 1974 and Air Act, 1981 in case of any commercial building project is 

constructed at the site. 

(v). The Tehsildar Tehsil Una vide his office letter No.416/RC Una dated 

30.08.2023 (copy annexed as Annexure C-V) has submitted his detailed 

report according to which as per jamabandi for the year 2020-2021 of Mohal 

Malahat, Tehsil & District Una the land in question comprised in Khasra Nos 

3667/2858, 2859, 2860, 2861, 2862, 2863, 2870, 2871, 2873/1, 3151/2874, 

3152/2874, 3153/2874, 3154/2874, 3421/2875, 3422/2875, 3423/2875, 2878, 

2879, 2893, 3547/2894, 3548/2894, 3842/3549/2894, 3843/3549/2894, 2895 

kitta-24 measuring 11-96-98 hectare. Out of total land measuring 11-96-98 

hectare, 05-16-49 hectare is recorded in the name of Smt. Indu Walia and rest 

of the land is recorded in the names of the other owners and it is recorded in 

jamabandi for the year 2020-2021 of Mohal Malahat Tehsil & District Una as 

Khadetar. Further, out of the total land i.e. 11-96-98 hectare, only 08-34-50 

hectare land is developed. The Tehsildar Una has reported that the stagnant 

De pu Commitisionefaater was found over the land bearing Khasra No. 2896 measuring 0-46-30 
Una, District Una (IL?.)

nctare, kisam khadetar which is recorded in the name of Daulat Ram son of 

Kansi Ram son of Dasaundhi and others and in column of possession Hariya 

& ors are recorded as Gair Marusi. There is no choi & nala existing in the 

land developed by the respondent Smt. Indu Walia. However on the western 
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side of the said land, a choi existing over the Khasra No. 2850 measuring 0-

07-16 hectare and a Gair Mumkin Chala existing over the land bearing Khasra 

No. 3156/2876 measuring 0-03-45 hectare and a Gair Mumkin Nala existing 

over the land bearing Khasra No. 3155/2876 measuring 0-00-60 hectare. The 

flow of these aforesaid water sources is not blocked. He has further reported 

that the stay order issued by the RERA has been implemented in the relevant 

revenue record by entering Rapat No. 544 stay RERA dated 24.07.2022 which 

has also been reflected online. 

(vi). The above named applicant Shri Bhavak Parasher vide his letter dated 

nil received in this office on 29.08.2023 (copy annexed as Annexure C-VI) 

has submitted that his letter dated 03.08.2023 may be considered as additional 

documents/information in support of his version. He has also submitted that 

the topographical images from Govt. Remote sensing agency of area from 

year 2018 onwards may be procured to access real time images of 

Topographical changes done by respondent No.1 Smt. Indu walia. Further 

Existence of Choe area may be got investigated from revenue record of 1985. 

Since then lot of manipulation seem to have been done in recent years as 

present records do not match actual status on ground. As per his earlier letter 

dated 03.08.2023, a complete topography of area shall reveal that the entire 

area is an area for rain harvesting/water conservation/rain catchment area very 

important to control floods. 

(vii). The private respondent No.1 i.e. Indu Walia has submitted in her reply 

dated 28.08.2023 (copy annexed as Annexure C-VH) that she has already 

applied for the codal permission from the TCP and RERA and at the relevant 

time she is not involved in sale/purchase of any land from her private land to 

any individual. There is already a stay in operation from RERA to sale the 

property without prior permission of concerned department. At the cost of 

repletion, it is again submitted that no sale has been taken place without 

approval from her land. While leveling her private land she has not 

destroyed/blocked any natural path way of water nor does any water pathway 
Deput Coln 
Una, District Una 

et. existing on her land. No inlet or outlet of water was ever existing over her 

land which is seen by naked eyes at the spot, even by the joint committee 

which inspected the spot. In fact natural any path way of water (Choi) exists 

far away towards western side of her land and the same exists in Khasra 

No.2876 & 2850 etc. She has never changed the topography of her land. Her 
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land was in shape of uneven land and she has only leveled the said land to 

develop the same which was shown as Khadetar. The land developed is below 

the level of N.H. which falls within the distance of 500 meters from N.H. and 

the work done/ made by her had not affected any individual, public at large 

and not even against the public policy prevailing at the relevant time and even 

the same has not changed the topography of the land. She had taken care of all 

the norms made by the all concerned and leveled her land in a scientific 

manner. She has not made any cutting of any hills as alleged by the 

complainant in his original application. Since her land was in a zig —zag shape 

and uneven on the spot and she has only leveled the same as per norms. This 

way she has not flouted any norms issued by the different departments. She 

has also submitted that the original application filed by the complainant is 

outcome of the personal enmity and the same was filed by the complainant 

just to settle his personal scores. Even her husband had to face allegations of 

Section 302 IPC at the instance of complainant in which her husband was 

acquitted by the competent court of law. Complainant was also accused in 

criminal case as the complainant alongwith his associations had mercilessly 

beaten her husband although, the complainant was also acquitted by the 

learned Court. At the cost of repetition, even the complainant has also filed an 

application under Section 319 Cr. PC to implead her as an accused which was 

rightly rejected by the learned Sessions Judge Una and the complainant had 

assailed the said order before the Hon'ble High Court of H.P. and the Hon'ble 

High Court of H.P. confirmed the order passed by the learned Sessions Judge 

Una. The original applicant has assailed the judgment of acquittal of her 

husband passed by the learned Sessions Judge Una before the Hon'ble High 

Court of H.P. Shimla and the same is pending before the Hon'ble High Court 

of H.P. Shimla. She has further submitted that besides aforesaid litigation, the 

wife of the complainant has also filed as Civil Suit against her husband which 

is presently pending before the learned Civil Judge, Court No. IV, Una. 

D. Conclusion 

. 1. During the spot visit, the Committee observed that an area of 08-34-50 
Deputy ortunissioner, 
Una, District Una (11:P.) hectare has been developed by Respondent No.1 & others private owners 

for commercial purposes out of which 05-16-49 hectares belongs to 

respondent No.1 and vegetation has been removed from thereon. The 

surrounding area has natural vegetation intact. The Deputy Conservator 
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of Forests Una Forest Division Una has reported that penalty of Rs. 

1,01,000/- has been levied and recovered by the Forest Department from 

Indu Walia, Harsimar Singh, Ravi Kumar, Sucha Singh and Jasbir Singh 

for felling trees of Japani Toot, Simbal and Tuni without permission. 

2. No `choi' or `nala' has been found recorded in the revenue record 

pertaining to the land developed by the Respondent No.1 as per the report 

submitted by the Tehsildar Una. A choi exists over the Khasra No. 2850 

measuring 0-07-16 hectare recorded in the ownership of State 

Government of Himachal Pradesh. A Gair Mumkin Chala exists over the 

land bearing Khasra No. 3156/2876 measuring 0-03-45 hectare and a 

Gair Mumkin Nala exists over the land bearing Khasra No. 3155/2876 

measuring 0-00-60 hectare but these land parcels are in the ownership of 

other private persons namely Avtar Singh S/o Raghuveer Singh & ors. 

As per the report of the Tehsildar Una, the flow of water in these choi/ 

nala has not been found obstructed. During the visit of the Committee the 

petitioner has shown stagnant water accumulated on one side of land of 

the Respondent No. 1 regarding which the Tehsildar Una has reported 

that the stagnant water was found over the land bearing Khasra No. 2896 

measuring 0-46-30 hectare, kisam khadetar which is recorded in the 

name of Daulat Ram son of Kansi Ram son of Dasaundhi and others and 

in column of possession Hariya & ors are recorded as Gair Marusi. This 

is not a `chor or `nala' as per the revenue record but the water is 

accumulating in this land as the level of this land is below the land 

developed by Respondent No.1 . The issue of drainage of this stagnant 

water can be solved if Respondent No. 1 provides drainage outlet through 

the portion of developed land along its outer edges, as and when 

permitted to develop the land further. 

3. The Committee found that the land has been developed by cutting hill 
Depu Co mitaDnor, 
Una, District Una (It?.) slopes since the cutting is visible on spot at four sites around the edge of 

the land. The ATCP has reported that it is observed from the "Cut Slope" 

that the height of cutting of land towards Eastern and Northern side of 

land developed at site is averagely 8.00 mtrs and 6.00 mtrs respectively, 

from the ridge of "Cut Slope" (photographs and Site Plan attached). He 

has further reported that the development of land attracts the provisions 

of the Appendix-7 of the Himachal Pradesh Town and Country Planning 
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Rules, 2014 and as per said Appendix the hill cut shall be of max. 3.50 

mtrs. Therefore, the cutting of hill slopes is more than the statutory 

limits. It is on record that the Respondent No. 1 has developed the land 

measuring 05-16-49 hectares without obtaining the applicable statutory 

permissions. On observing the unauthorized development of land by the 

private respondent No.1, the Town & Country Planner had initiated 

proceedings under Section 39 of the Himachal Pradesh Town & Country 

Planning Act, 1977 and issued notice under sub Section (1) of Section 

39 of the Himachal Pradesh Town & Country Planning Act, 1977 to the 

private respondent No.1 i.e. Smt. Indu Walia wherein she was directed to 

restore the land to the condition existing before the development took 

place and to stop and discontinue the development operations i.e. further 

construction work. A stay order has been issued by RERA in respect of 

land in question (enclosed as Annexure D-I) which has been 

implemented in the revenue record for compliance. 

The report is submitted for favour of kind perusal of the Hon'ble 

Tribunal. 

Reg 
H.P.Sloiera
phase-IV, 
Distt. Una 

Officer, 

t ioftRit 
• tiAgA)

(i.p.)474303 

Divisio al Forest Officer, 
Una, D trict Una (H.P.) 
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Joint Inspection Repprt of the site visit in 

pursuance of the directions issued by the Bon 'hie 
I 

N ational Green TribunaL N ew Delhi vide order dated 

14.07.2023 passed in O.A. N o. 807 of 2022 titled as 
I 

Bhavak Parasher versus Smt lndu Walia & Ors. 

In compliance of directions issued by the Hon'ble 
National Green Tribunal New Delhi vide aforesaid order 
dated 14.07.2023, the site in question were inspected 
jointly by Deputy Commissioner Una, Divisional Forest 
Officer Una and Regional Officer H.P. State Pollution 
Control Board Una in the presence of above named 

applicant Shri Bhavak Parasher and Shri Ram Parkash, 

the husband of Smt. Indu Walia i.e. private respondent 

No.I alongwith the Assistant Town & Country Planner 

Una, the Mining Officer Una, Tehsildar Una and other 

officials from the Revenue Department as well as other 

concerned departments on 16.08.2023 at 12:30 P.M. The 

Joint Inspection Team observed that as per directions of 

the Hon'ble National Green · Tribunal contained in 

aforesaid order dated 14.07.2023, the Joint Committee 

has to ascertain as to whether the trees have been felled 

illegally from the site and hill tops have been levelled in 

violation of the environmental rules without any 

authority or not? 
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During the course of inspection the above named 
applicant apprised the Deputy Commissioner Una that 

he has filed the aforesaid Original Application No. 807 

of 2022 before the Hon'ble National Green Tribunal with 
following points: -

• The Private respondent No.1 has done large- scale 
illegal felling of trees/Deforestation on the site. 

• The development on the site has destroyed/blocked 

natural pathway of water (natural choi). 

• During development, natural gradient/ topography 

has not been maintained. 

• Height of cutting of hills is more than permissible 

l• •t ' ' I• 

lIIll . 

The husband of private respondent No'.1 i.e. Smt. 

· Indu Walia present during the joint inspection submitted 
I 

that they have applied for permissions . from TCP & 

R:£RA which are yet to be obtained and no sale of plots 

. is being done at ,present d~e to stay order from RERA. 
I 

After observations the Deputy Commissioner Una issued 

following directions to all the concerned 

officers/stakeholders: -

The Divisional Forest Officer Una will submit his 

detailed report within a week regarding felling of 

trees on the site alongwith their species and also 
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mention in h · is report as to whether the said private 
respondent N o.1 has taken prior 
approvaVpe · · rmission from the Forest Department 
for felling of tr . . ees and 1f taken under which 
provisions/rules the permission has been granted by 
the Forest Department. If not taken then what 
action has been taken by the Forest Department 

t j I 

against the said private respondent No.1. 

The Assistant Town & Country Planner Una will 

submit his detailed formal report , in9luding 

, photographs of the site within a week ·~s per their 

norms about extent of cutting of hil,ls ~d state as to 

what extent the cutting has been taken place 'on site. 
,,, , I 

'/- I' 

), ;,' ' ' 

The Regional Officer, H.P. State ,. Pollution Control . 
' . J 

. Board Una will submit his detailed report within a 

wee~ alongwith n~rms as to wbethe~ th:e cutting of 
· hills has been made ·viol~ting the ·relevant 

Environment Rules. 
,. 

!he Mining Officer'. Una will submit his I report 

within a ~eek as per mining norms in respect of 

site. 

· The Tehsildar Una will submit his detailed report 

within a week after getting the land demarcated 

mentioning therein ownership of land, developed & 

undeveloped area and greenery alongwith map 
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showing access to the site. He will also report 
regarding existence of natural chois on the site and 
status of compliance of orders issued by RERA. 

The above named applicant Shri Bhavak Parasher 

and · Smt. Indu Walia will submit additional 

documents/information in support of their versions, 

if any. 

· of~ ~1·v1··s1·onal ~ffi-0er -, Reg1ona 11cer, -o/ . . . , ; 
1 D1v1s1onal Forest 0£:fiw T : 

Pollution Control Board, ! 
.. . ' ,.·. ·•·· .i 

Una, District Una (H.P.) 

. inl!if, 
Duwu.»~1.111.JAs.~r, 
Una, District Una (H.P.} 
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From: 

To: 

Subject: 

Sir, 

No. :::-------
HP Forest Department 

Dated Una, the 

Deputy Conservator ofForests 
Una Forest Division, Una (HP). 

The Deputy Commissioner 
Una, Distt. Una (HP). ' 

--'---'-

W
Origl_in&al AOpplication No. 807/2022 titled as Bhavak Parasher Versus Smt. Indu 

a ia rs. · 

Kindly refer to _your office letter No. 417-22/ ADC/LfA dated 08.08.2023 on 

the subject cited above. 

2. In this connection it is submitted that detailed report has already been 

submitted to your office vide this office letter No. 3925 dated 30.05.2022 and 9773 dated 

03.12.22. As already intimated, 130 trees of Japani Toot of different classes were found felled 

iu ihe privatt: land of Smt. Roshni Devi W c/O Sh. Babu Ram and S!r. Ke-:.;al K.rishar. £!0 Sh. 
Gian Singh RIO Malahat during the year 2019. All these trees were found felled after 

obtaining proper permission from the competent authority and the produce of these trees were 

exported with proper permission. No illicit felling was detected on the spot. 

3. 
It has further been informed that during May, 2022, Indu Walia, Harsimar Singh, Ravi 

Kumar, Sucha Singh and Jasbir Singh were levelling their private land on which some trees of Japani 

T'1ot, Simbal and Tuni were found felled. Accordingly, forest field staff had chalked out damage 

reports and re~overed an amount of Rs. l ,0 1,000/- as penalty from the offenders. 

Deputy Col.rvator o fF orests, 
Una Forest Division, Una (HP). 

Endst. No. 
Dated Una, the iJ.t(R / 7 

l_-Cep'yis . forwarded to Assistant Env. Engineer, HPSPCB Una for 

information and necessary actfon w.r.t. his letter No. HPSPCB/RO/Una/OA No. 807 of 2022-

23: 1427-34 dated 17.08.2023. 
Deputy CJ<.tor off orests, 
Una Forest Division, Una (HP). 
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